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RA 02/2010 (CP 3/2009) (OA No. 157/2003)

Mr. C.B. Sharma, Counsel for applicant.
Mr. R.G. Gupta, Counsel for respondents.

Heard learned counsel for the parties.

For the reasons dictated separately, the RA is disposed

of. |
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' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- JAIPUR BENCH . :

Jalpur th|s the 11th day of January, 2011 :

REVIEW APPLICATION NO. 02[2010 :
- IN-

CONTEMPTVPETITION -NO 03[ 2009
.‘ ORIGINAL APPLICATION NO. 157[200 .

’ CORAM

" HON'BLE MR. M.L. CHAUHAN, JUDICIAL MEMBER -
' HON’BLE MR. ANIL KUMAR, ADMHMST&NHVEMEMBER;”"

Dr Manish. Shrivastava son of. Shri. LK. Shrivastava aged' about 34 .

R years, resident of 42/56/10, Mansarovar, Jaipur. Presently working as-~

' ‘Jun|or Hydrogeologlst in Central Ground Water Board (W R.), Jalpur
| _ | | ‘ -_-_'.1.;; ....... Apphoant
3 (By Advocate Mr C.B. Sharma) | -
| VERSUS 7
1. Shr| Shant‘anu‘ 'Consul Secretary to the M|n|stry of Mmes
-_Government of India, Shastri.Bhawan,-New De|h|

2. Shri Umesh Narain Pajiar, Secretary to the Ministry of Water
Resources Government of Ind|a Shram Shakt| Bhawan New

. Delhi. , :

3, Shri B.M. Jha, Chalrman Centr_al “Ground Water ‘Board,

., Government of Indla CHQ, New. CGO Complex, N.H.-- 1V,
Faridabad. o ‘ ' g

4. Shri R.P. -Mathur, Regional Director, Central Ground Water
Board, 6-A, Jhalana Institutional Area, Jaipur. o

L I I ;;: ...... ~.-.....Respondents
(By Advocate: Mr. R.G. Gupta) - e :

ORDER (ORAL)
- The respondents have f|led thls Rev1ew Appllcatlon thereby

praylng that the order dated 27 07. 2009 passed in Contempt Pet|t|on .

‘-may be rev1ewed The Rewew Apphcat|on has been filed on the ground .

that wh|Ie dlsposmg of the Contempt Petltlon thlS Trlbunal has taken
_;note of the reply afﬁdavnt f|led by the respondents in the Contempt

'Pet_ltlon wherem _|t~ was stated ‘that .-the appllcant has- been extended, .
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“the beneflts in terms of the Judgment of the Tnbunal and respondents -
-have also made payment of Rs 1 34 240/ to the appllcant It was .
ifurther stated thatthe respondents have also made the payment of |
| _Rs .9 636/ on 23 03.2009 to the apphcant reiated to the: arrears from -
ﬁ. 19. 06. 2008 to, 28 02.2008.

2 In th|s ReVIew Apphcatlon the respondents have stated that in
fact the apphcant was not entltled for monetary beneflts and the fact
A"‘of monetary beneﬁt |n the order dated 01 04. 2009 was wrongly

';mentloned whereas the apphcant was ent|tled for the monetary beneﬁt .

'.from the date when he had actuaIIy resumed the charge of the post
e 21 12: 2000 It is- further stated that corrngendum of the order _

3 dated 01 04 2009 was also - |ssued on the subsequent date i.e. |
| ~02 04 2009 The apphcant was also aware of the corrlgendum but

: desplte he had not brought th|s fact to the knowledge of the Trlbunal

3. The. applicant has' filed reply thereby_-objecting -for_reviewing the

s

-~ order dated 2-7'.'07.2009' pa_ssed in '-Cﬂont_empt Petition on,the ground )

_that Review Application has been filed after thef statutory perio‘d. L

ALearned counsel for the‘ épplicant argued that '-ear»lier order' dated -

-'\A 01. 04 2009 was passed Wwith the concurrence of the PreSIdent of Indnak _

. -whereas corrlgendum dated 02. 04 2009 was  not passed WIth the -

concurrence of the Presldent of Indla.

4. - We have given due consideration to the submission made by the
Ie’arned counsel for the appiicant" The Contempt Petition was filed -for.i‘

' the alleged V|olat|on of the order dated 31. 05 2004 In the order dated -

31 05. 2004 d|rect|ons glven by th|s Trlbunal Wthh was afflrmed by
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‘the Hon’ble High_g g‘o:urt,*_'Awas,.oton..the..?effe,ct:.t.ha_.t,.,_respondents shall give

appoi ntment to the rapplicant jagainst..’the..vacancy-»-ovn:t‘iaeqaostaof‘:%fﬁor

v S'Hyciro geologist Group:A%: which feel-vacant-en-account of resig nation

'when he actualiy assumes the charge of the said post. Thus from the
orderdatedjl'.':05.,2904,against whichtiae{iﬁﬁﬁempt%tiﬁon was filed,
it is clear that applicant wasn’ot entitied to any monetary be-nefi'ts
from the date when the post fell vacant .and monetary effect has to be
given from the date when he actually assumed the charge of the said
post. The fact. whether the order. granting monetary benefits was
passed with the concurrence of the President of India or not-is of no
consequence. The fact remains that' the appiicant was not ent'itled for
monetary b_enefits 'from_his notional promotion but he was entitled for

monetary benefits from the date he had actualy assumed the charge

- of the post As such, the Review Application filed by the respondents is

'in the nature of clarification and to bring to the notice of this Tribunai
the factual position as in the earlier reply the applicant has not
brought to the notice of this Tribunal the factual position and the

Contempt Petition was . disposed of on the basis of |ncorrect position

' 'indicated by the applicant in the repiy Be that as it may, since in.

W LK

:Contempt Petition we are concerned ﬁer the implementation of the

Court order and‘the order of this Tribunal dated 31.05.2004 does not

: stipulate that the applicant shall be entitled for consequential benefits,

| as,such the clarification sdbmitted by the respondents by way of'

Review Application is accepted. The Contempt Petition shall ,stand.'

disposed of in terms of the clarification submitted by the respondents

,\@\'/‘
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“‘in_' the: Review Application ignoring the r‘eply' earlier . filed by the -
- - applicant. - |
5.. _With-the'se'observation's, the: Review Applicatidn shall stand = -

dis,posed‘_'of.

C(ANILKUMAR) ~ ~ . ..~ (M.L CHAUHAN)
' MEMBER (A) i . MEMBER(J)

* AHQ -



